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�व� मं�ालय 

(राज� व �वभाग) 

अिधसूचना 

नई �द�ली, 15 �दस! बर, 2015 

 सा.का.िन. 970(अ).Ñके+,-य सरकार, धन-शोधन िनवारण अिधिनयम,  2002 (2003 का 15) क3 धारा 66 

क3 उपधारा (ii) 7ारा 8द� श�9य: का 8योग करते हुए, यह समाधान होने पर �क लोक�हत म? ऐसा करना आवBयक 

है, भारत के राजप�, असाधारण, भाग II , खंड 3, उपखंड (i) म? संFयांक सा.का.िन. 381(अ), 7ारा तार-ख 27 जून, 

2006 को 8कािशत भारत सरकार के �व� मं�ालय, राज�व �वभाग क3 अिधसूचना म? िन!निलHखत और संशोधन करती 

है, अथाKत ्:Ñ 

  उ9 अिधसूचना म?, Mम संFयांक (18) और उससे संबंिधत 8�व�Nय: के पOात ्िन!निलHखत Mम संFयांक 

और 8�व�Nयां अंतः�था�पत क3 जाएंगी, अथाKत ्:-- 

''(19)  राR S-य आसूचना िTड ; 

 (20) के+ ,-य सतकK ता आयोग ।''।  

 [फा. सं. पी. 12011/2/2009-एस.ओ. (ई.एस. सैल)] 

�ब[लब कुमार न�कर, अवर सिचव 

�ट[पण : मूल अिधसूचना भारत के राजप�, असाधारण, भाग II , खंड 3, उपखंड (i) म? संFयांक सा.का.िन. 381(अ) 

तार-ख 27 जून, 2006 7ारा 8कािशत क3 गई थी और पOातवत] संशोधन संFयांक सा.का.िन. 929(अ) तार-ख 29 

�दस!बर, 2009, सा.का.िन. 763(अ), तार-ख 15 िसत!बर, 2010, सा.का.िन. 957(अ) तार-ख 7 �दस!बर, 2010 और 

सा.का.िन. 735(अ) तार-ख 1 अ9ूबर, 2012, सा.का.िन. 30(अ) तार-ख 17 जनवर-, 2014 और सा.का.िन. 564(अ) 

तार-ख 6 अग� त, 2014 7ारा �कये गये  । 
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MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 15th December, 2015 

G.S.R. 970(E).—In exercise of the powers conferred by clause (ii) of section 66 of the Prevention of Money-
laundering Act, 2002 (15 of 2003), the Central Government, on being satisfied that it is necessary in the public interest 
so to do, hereby makes the following further amendments in the notification of the Government of India, in the Ministry 
of Finance, Department of Revenue, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 
vide number G.S.R.381(E), dated the 27th June, 2006, namely :— 

 In the said notification, after serial number (18) and the entries relating thereto, the following serial numbers 
and entries shall be inserted, namely:— 

  “(19) The National Intelligence Grid; 

  (20) Central Vigilance Commission.”. 

[F. No. P.12011/2/2009-S.O.(E.S. Cell)] 

BIPLAB KUMAR NASKAR, Under Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 
vide number G.S.R. 381(E), dated the 27th June, 2006 and subsequently amended vide number G.S.R. 929(E), 
dated the 29th December 2009, G.S.R. 763(E), dated the 15th September, 2010, G.S.R. 957(E) dated the  
7th December, 2010, G.S.R. 735(E) dated the 1st October, 2012, G.S.R. 30(E) dated the 17th January, 2014 and 
G.S.R. 564(E) dated the 6th August, 2014. 
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